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Bhopal, the 19th September 2019
NOTICE

S. No. F A-3-58-2015-1-V-(62).—In exercise of the powers conferred by Sub-section (1) of Section 70-A of
the Madhya Pradesh Vat Act, 2002 (No. 20 of 2002), the State Government, hereby, proposes to amend Entry No. 1,
2 and 6 of Part TII-A of the Schedule II of the said Act from 18%, 28% and 5% to 23%, 33% and 10% respectively.

By order and in the name of the Governor of Madhya Pradesh,

781 S. D. RICHHARIA, Dy. Secy.
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